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Particulars bo be examined -

Is the appeal competent ?

a) is the application in  the 

prescribed form ?

b) Is the application in  papep 

book form 7 ,

c ) Have six  complete sets of the t~»

application been fiied  ? ' ^

[a) Is the appeal in  time ?

|h) If  not, by how many days it

i is  beyond time? ' ,
» ■
|c)- Has suffieient case for not

I making the application in  t-ime, 

been filed?

Has the document of authorisatior/ 

Vakalatnama been filed ?

Is the application accompanied by 
jB .D ./postal Order for Rs .SQ/-

Has. the certified copy /copies- 

,pf the order'(s) against which the 

application I s  made been filed?

a) Have the copies- of the

documents/relied upon by the 

applicant and mentioned in  the 

application, been filed ?

ii) Have the documents referred 

to in. (a ) aboue. duly attested 

by a Gazetted Officer and 

I .numbered accordingly ?
I ' >

4 )  Are the documents referred 

to in  (a )  aboue neatly typed 

in  double sapce ?

Has the index of documents been 

f|.led and pageing done properly ?

Have the chronological details 

of representation made and the -■ 

out come of such representation 

been indicated in the application? '

*IS the matter raised in  the' appli­

cation pending before any court of 

Law ar any other Bench’ of Tribunal?

Endorsement as to result l-of-'examination
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■ i ' 
Partj.culars bo be Examined - ■

• I ' ■ ‘
lii... Arc the applicatior/duplicate 

I . copy/sparo copies-signed ?
(!

'J2;|, Arfe extra copies of the applicatio|J 

ijjith Anncxurcs filed ?.

d) Identical with the Original, ? '

b) pofective ?

c) Wanting in Annexures

Nos, psgcsMos ?

Have the file  size envelopes 

bearing full addresses of , the 

respondents been filed ?

Are the-given address' th.e ' . 

rcQistered address ? , < ,

Do the names of the parties 

; stated in  the copies tally with- 

I th-"^9 inri.i.cated in  the appli~ *

I cation ?

■Are the translations certified 

Lto oe ture or supoorted by aA 

-Affidavit affirrning- that they 
kre true ?

Endorsement as to result of examination

17, 4re the facts of the case 

mentioned in  item no. 5 o f the ' 

Application ?

al) Concise ? ■

Under distinct heads ? ‘

c |  ̂ r-̂ umbcred consectivoly If

d). Typed in  double space on one 

I side of the paper ?

Have the particulars for interim 

order prayed for indicated with 

relsons ?  ̂ '

19. Ulhefther all the remedies have 

bean 'Exhausted.
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IN THE CHKTRAL ADMINISTRATIVE TRIEUNAL 

A L L A H A 3 A D

p.A,NO, 89
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I)

i93 9.(L)

/ I -
DATE OF DECISION Aprill , 1990

Majoj Kumar Srivastava
........ ..PE TITI ONER

■L-

VE.RSUS .

__Uoion of India and ors

-1- Cf^ow)oiva .

Advocate for the 
Petitioner {s }

^RESPONDENTS 

JVdvocate for thei
Respondent{s)

CQRAf̂IVi

THe Hon’ble Mr. Justice Kamleshwar Nath, Vice Chairman
i-

Th| Hon*ble Mr. K. Cbayya, Member Administrative !

1 - Reporters of loeal papets may be allowed u>■to see the Judgement'? ■ • . -ij-uwea ^

2. To be referred to the Reporter or not ? ' •
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r- " . IN THE CENTRAL ADMINISTRATIVS TRIBUNAL, ALLAHABAD BENCH,

P
e- ■

CIROJIT BENCH, LUCKNOW.

O .A . No. 89/1989(L)

Manoj Kumar Srivastava ...Applicant. -

Shri S .K . Mishra ..Counsel for Applicant.

versu s

Union of India & ors ...Respondents.

Shri D. Chandra ..Counsel for Respondents.

HON. JUSTICE K. NATH, VICE CHAIRMAN.

HON. K. OBAYYA, ADMfl. FiEMBER.

(Judgment delivered Hon. K. Obayya, A.MJ

This application under section 19 of the 

Administrative Tribunals Act, 1985, has been file d by 

Manoj Kumar Srivastava, challenging his termination from 

service from the post of Typist in the office of Accountant 

GeneraJ. (Audit I I ) ,  U .P ,, Lucknow. There is  also*^ prayer 

for regularisation of his services in: the said post.

2. The case of tlB applicant is that he applied for 

the post of English/Hindi Typist in the office of 

Accountant General (Audit-II), U .P ., Lucknow during 

April, 1987 and was appointed after test as a casual 

Typist on daily remuneration of Rs 20.00. He joined duty 

on 11.5.87 and worked without break up to 15 .2 .88 . There­

after, he Was again given appointment on the post of 

Typist on casual basis from 23 .2 .88  to 25 .2 .88  and from 

15 .6 .88 to 31 .8 .8 8 . It is alleged by the applicant that 

he was verbally informed that hi sr. services are terminated 

with effect from 30 .1 ,88 . His contention is that he



i j
performed his d u t i^  tothe satisfaction of superiors. 

There was no complaint or adverse remark against 

his work, as such his termination is  without notice or 

calling any explanation is arbitrary and illegal. His 

further contention is that since he has put in more 

. than 240 days of service/ his termination/retrenchment 

without folloT^ing the provisions of section 25(F) of 

the Industrial Disputes Act/ 194-̂  is irregular. It  is 

also alleged by the applicant that some of his juniors 

Were allowed tO’ continue while his services were 

terminated/2.^ounted to discrimination.

3. '■îhe respondents filed counter in which they
* ■*

have denied that the applicant was employed against 

a regular vacancy, According to them, on account of 

increased load of work/ the applicant was engaged for 

typing wolc on casual b^sis on daily wages of Rs 20.00 

from time to time and that during 1987 he worked for 

a total number o f  160 days and in 1988 for, 157 days. 

Their further contehtion is that the post of Typist 

is a Group C post for which^ selection is made by the

- Staff Selection Commission( S .S .C . for short) and no 

appointment can be made without such selection.- 

Competitive examinations were held for the post of 

ClerV'I'ypist during the period the appl4.cant w as engaged 

on typing job as casual worker and the applicantw as 

6ever ..-prevented from appearing^lh e said examination 

to'get regular selection for appointment. 'Pie respondents 

also contended that the  applicant was sinply -a casual 

worker and was liable to be disengaged without'any 

wtitten orders.
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4 , In taie rejoinder/ W e  applicant has stated that 

hs was given the work of regular typist due ta shortage 

of regular staff and the post on which he was working, 

vjas vacant/ as such he was entitled for salary based on 

principle of equal pay for equal work.

5 , We have heard the counsel for the parties and 

also considered the pleadings on both sides. The 

learned counsel for the applicant in his lengthy 

submissions before us urged that the applicant has 

put in more' than-240 days of work in a year, as such, 

he was governed by the provisions of section 25 (F) of the 

Industrial Disputes Act, 1947. His termination vathout
I

following the provisions of this Act was not in order.

The respondents contest^^ the statement. According to 

them the applicant had worked for 160 days in 1987 and 157 

days in 1 98 8 , Section 25(F) of the Industrial Disputes 

Act provides safeguards to the workmen in the matter of 

retrenchment. It lays down that no workman shall be 

T’ retrenched without one months ' notice or wages in lieu

thereof, and also compensation of a sum equivalent to 

15 days average pay for every completed year of continuous 

service- etc. The learned counsel has also relied on the 

decisions of the Allahabad High Court (Lucknow Bench) 

in Narendra Srivastava vs. Scooters India Ltd. 1986 

_(4j LCD page 427 and also the decision of the Hon'ble 

Supreme Court in workmen of Americah Express International 

Bankin_Q Cox-poration vs. Management of Americal Express 

Bankino Corporation AIR 1986 SC 458. The 'dispute 

involved in the above cases was with regard to the 

number of days worked by a workman. In the above ' 

cited cases, it was up-held that the workman should 

have the benefit of not only of the days, he worked , 

but also Of the days 6ji which the industry was closed 

by compulsion of statute, stiding orders etc. The
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Hon*ble Supreme Court observed that the expression,

** actually worked", does not mean those days ĉ ily when 

the workman worked with hammer, sickle or pen, but 

must necessarily conprehened all those days during 

which he was in the en^loyment of the enployer and 

for which he had been paid wages either under express 

or implied contract of service or by convulsion of 

statute, standing orders etc. The proposition laid-dovm 

in these decisions is well known and accepted and we 

have no dis-agreement with the learned counsel on this.

But the question is whether the applicant is a workman
A , *■ ■ ■ ■ .

and the Office of Accountant General (Audit) an industry/ 

industrial establishment for the purpose of Industrial 

Disputes Act, 1947. The learned counsel has not 

placed before us any order or decision in this regard.

6 , The concept of •’workman" and "industry^in the i.D .

Act are inter-related. There cannot be a workman without

an industry and vice-versa* The definition of workman
■T ■■ ■

occuring in section 2 {s) indicates that workman means 

any person employed in any industry to do any.manual, 

unskilled, skilled, technical, operational, clerical 

or supervisory work for hire or reward. The personnel 

of armed forces, police artd.also those employed in 

managerial or administrative capacity etc. are not 

vwrkman under this definition. The definition of 

industry is under section 2 (j) which reads as under:

" "industry’" means any systematic activity carried on 

by co-operation between an employer and his workmen 

(whether such workmen are employed by such employer 

directly or by or through any agency, including a 

contractor) for the production, supply or distributio 

of goods or services with a view to satisfy human 

wants or wishes (not being wants or wishes which 

are merely spiritual or religious, in nature), whether 

or not, - "

X X X X X

but does not include -

■ I \   ̂ ____  X_  ■ ii X _  X
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(6 ) any activity of the Government relatcble to 

the sovereioji functions of the Government 

including all the activities carried on by 

the departments of the Central Government 

dealing vdth defence research* atomic energy 

and space;

The Hon *ble Supreme Court in Bangalore Water Sud p Iv v s .

A. Raiappa A .I.R . 1Q78-- SC. p .550. held that the 

sovereign functions strictly understood qualify for 

exemption from the definition of industry, the Accountant 

General (Audit) is an authority under Auditor and 

JComptroller General, Government Of India which is a 

constitutional authority, and exercises sovereign 

pov̂ ers derived from the provisions of Indian Constitution. 

In the circumstances, we see no merit in this argument 

of the learned' counsel for the applicant, as the Office 

of Accountant General (Audit) cannot be deemed to be 

industry.

7* The next point urged by the learned counsel 

was on equal pay for equal work, as enunciated in 

Surendra Sinah and another vs. Enaineer~in~Chief. C.F.W.p. 

A .I .R . 1Q86 SC p. 584. The Department of Personnel, in 

their letter No. 49014 / 2/ 86-Estt(C) dated 7.6.88 issued 

certain guidelines based on the above decision of the ,

Hon'ble Supreme-Court. Departments were strictly 

instructed not to enploy any person on dailywages.

. Paragraphs 4 8. 5 have a bearing in the instant case( 

Annexures- RA- i ) .  The stand of the respondents is 

that the petitioner was never appointed against any 

vacancy and that he was engaged to do_ typing work of 

casual nature and also these guide lines are applicable 

to cases of casual workers and not to other enployees.

We have also been shown instructions dated 26,10.84 issued 

by the Department of Personnel and Administrative Reforms, 

Ministry of Home Affairs, New Delhi in their letter



r ^  - 

<;■

not

6

No. 49014/19/84-Estt(C.) dated 26,10,84. According

to this, instructions were given for regular appointment

of casual workers in Group *D’ posts provided they

have put in 2 years service. A scrutiny of the

above instructic»is of Department of. Personnel clearly

shows that the instructions were meant for regularisation

of daily workers in Group *D' post provided they

satisfy the prescribed period of service etc. In the

circumstances, we agree with the learned counsel for

the respondents that the payment in cases of. non-workers

is governed by para 5 of the instructions of Department

of Personnel, The last point urged by the learned

counsel is for regularisation. Admittedly, the applicant

was not posted against any vacancy.Mso this is a-

Group *C  post for which selections are made through

the Staff Selection Commission, Though the examinations

were held in the intervening period, it is not known

whether the applicant has appeared, but, nevertheless 
not

he was/deprived of any opportunity to appear for the 

selection/examination sxM by the respc»idents, Since 

he was not selected from Staff Selection Commissioty 

He cannot claim his right for appointment or regularisation, 

Taking into eonsideration, the facts and circumstances 

of the case, we are of the vievi; that there is no merit 

in the petition. Accordingly, it is rejected without

■ It
VICE CĤ IRA-1̂

April ")j ,1990  

<3j&cknow.i',
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Before the CentrE.l Ad ministrative Tribunal, Lucknow

L - )0 A No. of 1989

u c u t r a i  A c ' . ; v - \ L t r a t i v e  T r i b u t ^ I  

C i r c u i t  c ’ c h ,  L u - r . b i o w

Date of Fiiir.j .....:.ir\

Date by Past......-

y^eputy Rcgistrait] JO, 6|

f'

?r-'

Application U /s 79 of the Administrative 
Tribunals Act, 19 85

For use in Tribunal* s Cffice:-

5 juate of Filing.
5 or i
I Date of Receipt.............. I
5 By Post......................^
5 Registration Mo.̂ 3.̂ jXiWXi-/5

J Signature I
I______ _̂____________Registrar I

IN THE GEWTRAI. ADKIHISTRATI7E TRIBUNAt 
ADDITICNAI, BSr^H, LUCKWOW,

B E T W H i E N-4 f
"■'Mano.j Kumar Srivastava

V e r s u s

. . .Applicant

1- Accountant General,( Audit)-I,
UP, Allahabad,

2- Senior Dupty Accountant General,( Audit)-II,
' UP, Coraraercial Audit ¥ing.

Floor Sahkarita Bhax^an,
1 Vidhan Sabha i-iarg, liUcknow. . .  .ResDondents
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Par AILS OF APPLICATION :

Particulars of the anplicant :-

i) Name of the applicant : Manoj Kumar Srivastava

ii) Name of Father/Husband : Sri Harish Kunar Raizada

iii) Designation &  Office in 
which employed

iv) Office Address

v) Address for service of 
al"!. notices

English/Hindi Typist on 
causal basis in the Office 
of Senior I5y.Accountant 
GeneraK Audit)-II, UP,
Luck n 01.7.

-do-

288/ 114, Arya Nagar, Luckn ow.

' A

Particulars of the Respondent Fo. 1 ?-

i) Name and/or designation of the respondent :-

Accountant General (Audit)-I, UP, Allahabad.

ii) Office addjress of the respondent:-

-do-

iii) Address for service of all notices

-do-

Particulars of the Respond Ant nn.P

DWarae and/or designationof the respondent

Senior Dy. Accountant General ( Audit)-Il,up, 

Commercial Audit Wing, Ilnd Floor Sahakarita 3havjan, 

14-vidhan Sab ha Ka]fg, Lucl<nov/.

ii) Office address of the r espondent

-do-
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iii) Address for service of all notices

-do-

-  ; 3  :~

>

Particulars of the order against which application 

is rnadet-

The application is against the follov/ing order- 

i) Order No. :

ii) Date

Against the impugned order of termination 

dated 31 ,8 .83  but till date the said order has not 

been given to the applicant.

iii) Passed by The Respondent Mo.2

iv) 3ub.1ect in brief

the present application the applicant seeks 

the OTit ordirection from this Hon’ble Court thereby- 

quashing the order of termination by which he is 

not been allowed to v/ork w .e .f . 31.ig,88.

Jurisdiction of the Ilribunal

The applicant declares that the subject matter 

of the order against which he wants redressai is vrithin 

the jurisdiction of the Tribunal.

limitation:-  ̂ ,

The appMcation further declares that the application 

is mthin the limitation prescribed in Section 21 of 

the Administrative Tribunals Act, 19 85.

♦A •• • •  • * * • • •



V
6- Facts of the case:-

[’he facts of the case are given belour-

?

u

1- That in the month of April, 1987 certain posts of 

English/rilndi Typist had fallen vacant in the Office 

of Accountant General (Audit)-II, UP, lucknow.

2- That the applicant had also applied for the selection 

of the said post after completing the necessary 

formalities.

3- That thereafter a type test was conducted by the 

Bespondent no.? and the applicant alongvdth the other 

candidates had appeared in the said Type tes.t.

4- That it is pertinent to mention herein that the 

applicant had passed the said Type test with flying 

colours and thereafter the opposite party n o .^^ad  

given appointment to the applicant on the causal basis 

on the said post.

/
0 •

5- That in pursuance of the above said appointment the 

applicant joined his duties on the post of Hindi/Siglis 

typist in the Office of the Respondent no .2.

6- That the applicant is being paid Rs.20/- per day.

7- That the applicant after joining his duties on the 

post of English/Hindi typist on 11.5.87 worked

•Pv •
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continuously and without any break upto 15.?. 88 

and thereafter he was again given appointment 

on 53 ,2 .88 in pursuance to which he worked upto

23 ,5 .88  on the causal, basis.

A

“V

8- That lastly he was given appointment by the 

respondent no .2 on the said post on 15*6.88 

and in pursuance to it he -jforked upto 31 ,8 ,88  

\/ithout any break.

9- That throughout the above said period of service 

the applicant discharged his duties to the best 

of his capibility and capacity and to the entire 

satisfaction of his superior authorities and till 

date no adverse entry or remark has been passed by 

any superior authorities against him, nor-any 

complaint has been made by anyone against his work 

and conduct.

\<h
' I

>

. f

10- That it is not out of place to mention herein that 

the opposite party no. 2 after 31 ,8 ,88  did not 

allow the applicant to work and terminated his 

services inspite of the fact that the work against

I the post held by the applicant is still available 

in the Office of the respondent no .2 and the post 

is also lying vacant,

11- That on an enquiry made by the applicant, from the 

respondiant no. 2 that’ s vliy he is not being allowed 

to the work on. the post of Typist (English/Hindi) ' 

in the Office of the respondent no, 8 when the work

. . .  : 6  .
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is still available the applicant was verbally told 

that his services have been terminated ¥ .e. f. 

31 .8 .88 , though no order of termination has been 

given ti the applicant till  date.

A

12- That experience certificate issued by the concerned 

authority certifying that the petitioner has been 

working as causal typist in the Office of the 

respondent no .2 for the said period is being annexed 

herewith as AMBXUHB NO. 7.

F
V

13“ That the applicant has been subjected to hostile 

di3cri!nination and bJ.s services have been 

terminated from the post of English/Hindi t3jpist 

on causal basis when the work is stil ”̂ available 

and the persons junior to him namely Sri Jagbir 

Singh has been re-employed and then retained. This 

action of the respondent no .2 is in violative to 

Article 14 & 16 of the Constitution of India.

V

H elief(s) sou.e:ht

In view of the facts mentioned in paragraph-6 above, 

the applicant prays for the following relief(s);-

i) To issue a ’.^ it  order or direction in the nature 

of certiorari thereby quashing the order of 

termination by which the ap|3icant is not being 

allowed to work w .e .f . 31 .3 .88  on the post of 

English/Bindi typist after summoning the sane 

from the respondent no. 2.
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ii) To issue a order or direction in the nature

of mandamus thereby comrannding the op-oosite 

parties/respondents to aP.lcw the applicant to 

work on the post of English/Hindi typist during 

the pendency of the present application.

>

iii) To issue a ^n?it order or direction in the nature 

of mandaraus thereby coiarianding the respondents 

to regularise the services of the applicant on 

the post of Hhglish/Hindi typist and to pay him 

his regular salary and other allowances each and 

every month as and î /hen the same fal^^s due.

iv) To ib'sue any other vrrit order or direction v;hich 

tliis Hon'b*^e Court Kay deem fit and proper in the 

nature and circumstances of the case.

v) To award the cost of this application in favdur 

of the applicant and against the opposite parties.

GRCurros:-

V

A-

(«■) Because the impugned action of the opposit'^

parties/respondents of terminating the applicants 

.services after 31 .8 .88  when the work & post is 

still available is totally illegal, arbitrary . 

without jurisdiction and also amounts to unfair 

practice, as befSfre terminating his serxdces 

nor any e^jplanation has been cal'^ed from him and 

i^athout affording any opportunity whatsoever

* JSi,, .
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most abrupty and raalafidely his services liage been 

teQ?minated. The said action of the opposite parties/ 

respondents is wholly discriminated and voilative 

of ^^rticles 14, |5 8c 2i of the Constitution of India.

/A

(b) Because as undisputedly the applicant hr̂ s worked

on his post since fl.5 .87 when he joined his services 

in pursuance of the appointriient and hio completed 

wiore than days of continuous service as 

contemplated under the Industrial Disputes .»ct, so 

his services could not be terminated i-jithout following 

the provisions of retrenchment as provided U/s 25( f)'.

X-

>v

(c) Because the services of the applicant could not have 

been retrenched .even on the groundof financial 

strigency without following the provisions of 

retrencnm©nt ad contained in the Industrial Diputes 

Act. In his case none of the provisions of 

retrenchment has been followed neither prior

of the Govt, has been/obtained nor any 

retrenchment allowance has been T-iaid an such the 

impugned action of the respondents of verbally 

termioating the services of the applicant w.e. f.

31 .8 ,88 is totally Sad and illegal in the eyes of law.

:
(d) Because even other-i®^S.pgifep^:aorrr etrenchment could 

not have been made in the case of the applicant 

without fol'’ox-ang the criteria of la!?t come first 

go, wliich has been totally ignored in the case of 

app''icant as several persons junior to hdm have been 

retained in services.
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(e) Because the applicant has been subjected to hostile 

discrimination and his services have been terniinatec 

from the post of Shglish/Hindi typist on causal 

basis when the «orlc is still available and the 

persons junior to him namely Sri Jagbir Singh has 

bGnn re-employed and then retained. This action 

of the respondents is in violation to Article 

14 & 16 of the Constitution of India,

/
^" Interim order , i f  i^rayed for :-

Pending final decision on the application, the 

applicant seeks issue of the fol.loi/ing interim order;

1

That in view of the facts stated above it is 

expedient in the interest of justice that the respondents 

may be directed to allov/ the applicant to work on the 

post of English/Hindi typist during the pendency of the 

present application otherxnse the applicant shall suffer 

an irreparable loss and injury as the post v^hich is held 

by the applicant is still available in the CffLce of 

respondent no. 2 and the post is also lying vacant.

9- Details of the remedies eyhausted

The applicant declares that he has availed of aT  ̂

the remedies available to him under the relevant service 

rules, etc.

10 - at t er not. pending with any other court, : ~

The applicant further declares that the matter 

regaraing which this application has been made is not 

pending before any court of law or any other authority

• • •  I iO*».
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or any other Bench of the Tribunal.

11- Particulars of Bank Draft/Postal order in respect 

of the Application Fee:-

1- Name of the Bank on which drav;n :

2- Demand Draft No. :

0 R

/  1- Number of Indian Postal OrderC s) •* ^

2- Name of the issuing Post OfficeJ

3- Date of issue of Postal Order( s) :

4- Post Office at vhich payable: .

-  : 10

2̂- Details of Index

An index in duplicate containing the details 

of the documents to be relied upon is enclosed.

13- list of enclosures : One /V /C

In verification

I. Kanoj Kumar Srivastava, S/o Sri Harish Kumar Piaizada 

age. 2A^i^Xv^orking as English/Hindi typist,

........ ... do her eby v eri fy t hat

^  the contents from i to 13 are true to my persona''  ̂ knowledge

and belief that I have not suppressed any iaaterir,i facts.

J»|»^

DATt!:- : Signature of si:plic9nt
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Before the Central .“dministrative Tribunal,

I-uckn ov

O.A, No. of 1939

S . ,

"C-lf

^hs9
AlfiClAMlT

f |3V/0> 
Hi4h pOtlRT
A^LAH^AD

f

V
<

Kan 0,1 Kumar Srivastava

V e r s u s 

Accountant General ( ' i U d i t ) - ! ,  

UP, Allahabad & Others

. . Applicant

■ Respondents

A___f ■ -f i d a V i t

I, the deponent, Manoj Kumar Srivastava, aged about 

years, S/o Sri Harish Kumar Raizada, E /o ^ B A j .h h

. .  do hereby solemnly affirm and

state on oath as under:-

1- That the deponent is applicant in the present

application and as such he is fully conversant i.dth

the facts and circumst&nces of the case deposed herein 

after.

•• • • 12 ,
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V

2- That the contents of paragraphs.. :3........ to .. .13..

of the application are true to my own knowledge and 

belief and that I have not suppressed any materio'’ 

facts.

X

(P.
/

3- That the deponent verifies that^ 'nne:^ire no. 1 of the

application is photoco^-'y of the origina’’ duly compared.

mCKTJClJ: 

DrTKD DEPO?IRfP

VERIFICATION

I, the deponent above named do hereby verify that the 

contents of paras-1 to 3 of this affidavit are true to my 

own knowledge.

No part of it is false and nothing material has- been 

concealed so help me God.

LUCKITOU: 

l^ATSD 'V ‘

As-

■;y

I identify the deponent 
who,has signed,before me.

(.ADVOCflT^

Solemnly affirmed before me 

by the deponent Sri Kano,1 Kumar Srivastava who is identified 

by Sri , Advocate.

I have satisfied myself by examining thr deponent that 

he understands the contents of this affidavit which has been 

read over and explained to him by me.

...... ’f 0 >...
«e%8
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'̂ ’ orc Jentrrl 'd.rdnistrntlvn Tribuni^.l

Tucknov;
<

lie. of 19''0

ICur-.-r '^rivrstava

 ̂  ̂ V r r s u s 
c. ojHornt G-nprni.C ,*udit)-I,

ethers

0 ,

OFFICE OF THE ACCQUNTAbiT GEUERAL (AUDIT)- II U-P.

c o m m e r c i a l  a u d i t  WI.NG !

IIND  FLOOR SAKKARITA Frî lAWAll 
14, VIDilAN SAI3JIA HAQG I

LUCKNOW-

îO W5!OM IT MAY CONCERN

This  Is to Cc»rtify that Shri Manoj Kumar Srlvastava ,  

has work#?d in this of f i ce  as 'Casual Typist*  firom 1 1 . 5 . 8 7  

to 15 .2 . 88 ,  2 3 .2  .88 to 2 3 . 5 . 8 8 ,  1 5 , 6 . 8 3  to 31 . ; 8 . 88 .  To 

the best of my knowledge and belief  he bears a good 

moral character.

I wish Shri  Manoj Kumar Srivastava all  success in 

f u ture .

(7
•s-rr?

( S . S - M IS R A ^^9^  
AUDIT OFFICER/ADMN.
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w n  zrr r̂ ^Tm fwr jit

(??5ra5fV) ^ ^  in

?Rr̂ 'y*r|'q̂ nf̂ n'V ?r#«rr | sftT ??rr5nT ^̂ r̂fr̂ rm 

feJTr f̂F snrrT sft?: ?r»TJT tt 3rr% i

ACCEPTED

?TT5ff



. s

• A

.>
y

1#

IN THE GMTRAL IS THAT 1715 TRIBUI'IBt AT ALMI-iiUJjU-)

CIRCUIT BENCH, LUCKNOW.

Short Counter-"aff-idavit on Behalf of Respondfints 

Case Nô ; of 1989 ( l )

Manoj Kumar Srivastava .

Tersus

Gr, (Audit ) . I  U.P.-c otherib

Applicant

Eespondants

Slmi; Counter~ ^.ffidavit 

I, . M a la ;S in h a  . aged about years

D /0  Sri K * C .S in h a , Dy« G. o/O the A,ff« (Audit )~II 

SaWcarita Bliav/an, fidhan Satha Iferg, .lucknov? do hereby 

solemnly affirm and state as under ;~

1,

2.

3.

4 .

; a  \p\:

a">* V/7
, , r- ^ V

Tliat the d eponant is the .;0y .  Accountant General in 

Office of the A .G ,,  14, Vidhan Sabha Marg,‘ 

lucknow and is fully convei-sant v/ith the facts 

of the  case deposed hereinafter.

That the deponent has read- the applicai?.ion 

filed by the applicants and has understood 

the contents thereof.

Thsrfc the present counter-affidavit is filed 

to oppose the admission o ft  he said application 

and the respondents reserve the right to file 

a detailed counter-affidavit in case the 

application is admitted.

That on account of t h e  increased load o:i’ >/ork 

the applicant was saaxK engaged from time to 

time, for typing work and for shoi-fc durabion, 

not exceeding five days in a week.
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That the  applicant was engaged, on a p’orely 

casual basis and was paid daily wages @?vs,20/ ” ; 

only.
I

Tliat the appointment to the Kgular post of a , 

typist v/hich is a Group C post is made on the 

recommendations of the  Staff Selection 

Gonimission and the respondants are not compet- 

-ent to make appointments for Group G posts 

v/ithout such recommendations fl?om the Staff 

Selectj-on Commission.

Tliat the applicant v/as engaged f or doing typ.ing 

work as casual worker.

8.

: v

10.

11.

That the post of a typist falls under the 

cat ego ly of Group C posts.

That the applicant vias employed for gpelLs of 

short duration and  for  the work of casual 

nature on daily wages. As such no appointment 

letters were issued to the applicants 

Neither any termination orders were issued 

whenever h ^  services v;ere no longer requjjred.

That the applicant v/as not em}:iloyed a g a ^ c t  

any iegul.ar vacancy of Group 0 post. The 

applicant v/as simply casual woi^cer liable to 

be dissengaged at any time without any written

order.

That the applicant namely Sri Ifenoj Kumtsr 

Srivastava v/orked as casual typist for 1oO 

days in 1987 and for 157 da,ys in 1938. His 

engagement was for broken period and thera 

v/as no continuity in serviceo
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12. IChat the applican't has not exliausted 

depari:mental remedies available to him, ifo 

representation against the subject matter 

of1he petition v/as made to higher authorities 

of the department-,

13. That under the position explained above, the

I application is not liable  to be admitted.
J

j

Dated: U -

lu.cknov/. Deponant

VerificatiofiTUt^

I, the deponant above named do hereby solermly 

affirm and verify that the contents of paras 1 to 5 are 

true to w  personal knov/ledge and those of paras 4 to 13 

are based on records are believed to be true, No part 

of is false and nothing material fact has been concealed.

-
So help me God. ■

- - Deponar?^; fVv'fT

— 'f  Q-V- ^ identii^ the deponant who is perso.-naJ:]#, ĵ ;noT/n

^  to me and has signed before me. ?

• ^  V )0 a  Advocate
' •' Solemnly affirmed before me o n a ^  atfi* S'* aiVp® by t . _

. .. '■ . y ^ /  ' deponant '(V\^cx who has been ^̂^̂“̂ ^ ^ ^ x d e n t i f i e d

by D r . Dinesh Chandra, Advocate, High Coui’t , Lucknow Bench.

I have satisfied i^yself by examining the deponant 

that the understands the contents o ft  his affidavit which
nr

have been read out and explaJjied by me.

I X- •' ^
•■' ^<3^ Oath Commissioner

I ; ';  "



■ Cooy of D.M . -• N0 .49Cl4/l9 /84- Estt(C) dt.26th 
■l'984,froT) Gbvernment of In d ia ,Ministry o f  H o m e  Affairs ,Deptt . 

of Personnel .a AdiTiinistrStive Reforrat  ̂ New De_ .■ - ■

OFFICa mem orandum

SU^-'J^CT: - lu.ilementation 01 the in s tr u c t io n s  relating .
— regularisation of services of casual v/orkers in ^

Group 'D ' -':osts, in'the organisations obsej^in^ xive

day v/ô -k. ■ ' .

The undersigned is directed to say that as per the 
general instructions issu .d  by this. Departa^at the services . f

uT-̂r~\c.̂-r be regularised in a Group D i^..sc, provi-
jal worker, v;ixn

ber

-  - iy:
observed in Central Governmi'nt ------  ----  ,
the 'notice of. this Department that there ar . certain, org^ni^.^u.ons, 
which have ad.-pted the instructions issued by this D^-part;nent 
about regularisation of service of casual v/orkers, out v̂ /no .^re 
•^bservine a five day. \ve.Tr-v. A question has been raised whei;ner 
■even in the oi'ganisations observing five day^week, the recruitraenL 
of 24r days or' more of service during each of the two ys^^^ o.'-.y 
be enforced as it i s , , -or ‘ whether toe requisite number 01 days 

may be brou.^ht down proportionately.

' 2 ,  The matter has been considered in this Departmeni:
and it  h.:.s been decided that in the organisations observing 
live day week, casual workers may be c o n s idered for regular 
aoGoinf .ent to Group D posts, if otherwise eligirdcr ,i f  tnay n.ave 
o^t .in  2 years “of service as casual workers, with 2Co ..days ox 
service ..luring each year(as against the usual 24C days) .  ihis 
please- be brought to the notice of all concerned.

sd/-
(MIoo M^vNJUU SU^Ak J'u.MAM} 

DY. SECRETARY TO THE GOVT. OF iKDIA.

{
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Hi the Central Administrative Tribunal at Allahabad

Circuit Bench# Luc3cnow

Case No.89 of 1989 (l )

4t

Manoj Kunar Srivastava . . .  Applicant

Versus

Union of India &  others Respondents

Sxjpplementary Short Counter-affidavit on behalf of 

respondents

I, (Km.) Mala Sinha# a ^ d  about 31 years# 

daughter of Shri K,C. Sinha, Deputy Accountant General# 

(Audit)-II, Sahkarita Bhawan# Vidhan Sabha Marg, Lucknow 

do hereby solemnly affirro and state as under:-

1. That the deponant is the Dy. Accountant 

General, (Audit)-II, 14 Vidhan Sabha Marg# Lucknow and is 

well conversant V7ith the facts deposed hereinafter.

2. That the present supplementary counter- 

affidavit is filed to cppose the admission of the said 

application and the respondents reserve the right to file 

a detailed counter affidavit in case the application is 

admitted.

3. That the contents of paras 3 to li of the 

counter-affidavit filed on 4 .8 ,1989 before the Tribunal 

are reiterated. It is# hoii?ever, submitted that the 

engagement of the applicant was for broken period and 

there was no continuity as is evident from the month-wise 

yearly statement for 1987 and 1988 showing the date on 

v;hich the applicant was not engaged on the job( AiSH'̂ EXURE-

I & I I  ).

4. That the recruitment for the post of clerk/ 

typist is done by the Staff Selection Commission and during 

the period when the applicant was enga^d on typing job

as a casual worker, the ^Commission had held competitive

examinations for the posts of clerk/typist and the

applicant was never prevented from appearing in the said 
competitive examination.
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5. That the petitioner applicant has not 

worked for the required no, of days each year for 2 

conseQutive years. In fact he has worked for less than

2 years in all,

6, That in view of the averments made in the 

preceding paragraphs# the application filed by the 

applicant is not liable to be admitted.

Lucknow

Dated: Dep
(M A LA

Verification
By. Ac«o«.ta„t General Co<»^ ■“

OSes of the Acconwanl Ge -  - 
(Audit) II U.P.

I# the deponant above named do hdm^iywsolemnly 

affirm and verify that the contents of paras 1 to 2 are 

true to my personal knowledge and those of paras 3 to 5 

gre based on records are believed to be true. No part 

to is false and nothing material facts has been concealed. 

So help me God,

,COUU'

ce

lW o n :an t

»tC«

Aetâ

I identify the deponant who is‘"pei^a®feally 

known to me and has signed before me. ^ ^ ^

)■
Advocate

Solemnly affirmed before me on̂ S-.S-g-i at \̂-{ o am/pm by

the deponant(yt-v̂ :> who has been identified

by Dr, Dinesh Chandra# Advocate^ Pligh Court, Lucknow Bench

I  have satisfied myself by examing the 

deponant that he understands the contents of this affidavit 

which have been read out and explained by me.

' . . vnsHi®,

O .,1SS10NE> 
Allahabad

■)aT;:
M. h .'U

B e a c ! '

Oath Commissioner

Oo .................
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Sta- beaent of d a y s  d-urm-^ vrhich d a i l y  wage t y p i s t  

n o t  r equ-^ired to  a t t e n d  the o f f i c e *

M. K . Srivastava

1987

5/87 13, 16, 17, 25, 24, 29, 30, 31 - 8

6/87 6, 7, 13, 14, 16, 20, 21,

25 26

1/2 * 1/2
, 27, 28 = 10

7/87

8/87

9/87

4, 5, 11, 12, 18, 19, 25, 26, 28 = 9

1, 2, 5, 8, 9, 16, 22, 23, 29, 30 = 10

5, 6, 12, 13, 19, 20, 26, 27, 30, = 9

10/87 3, 4, 10, 11, 17, 18, 22, 24, 25,
31, = 10

11/87 1, 5? 7, 8, 14, 15, 21, 22, 28, 29 = 10

12/87 5, 6, 12, 13, 19, 20, 25, 26, 27, = 9

i lif  1

V ,ry-

(MALA SIN'^A)'
Dy . Acc0 uTiiCnt Gcp,:;:;l ■ '"'ciai

• Office, of the Accoun::..'.; w^iicxal 
( A u d i t )  I I  U . P ,

Lackassf*



Statement of days during v/hich. daily v/age typist 

was not required to attend office.

H, K.Srivastava

Calender year 1988 Bays.

1/88 2, 5, 9, 10, 16, 17, 23, 24, 30, 31 = 11

2/88 6, 7, 8, 9, 10, 11, 12, 13, 14, 20, 21, =
--- -------  27 , 28,

3/88 6, 12, 13, 19, 20, 26, 27, 28, 29, 30, 31, = 11

4/88 JU 2, 9, 10, 16, 17, 23, 24, 30 = 1.0

5/88 1, 7, 8, 14s 15, 17, 18, 19, 20, 21, 22, 23, 26

29, = 14

6/88 4,5, 11, 12, 18, 19, 25, 26 = 8

7/88 2 ,3 ,9p 10, 16, 17, 23, 24, ^  30, 31 = 11

8/88 6, 7, 13, 14, 20, 21, U, 27, 28 = 9

%  D y -  A c c o u n t a n t  G e n e . - l  C ^ -V the AccountaalGeDaal

l i i (  ' tAodit) II U.P,
!|0  ■ Luckaa««

Office u{ Ihc Accouiuat

' i r f



In the Central Administrative Tribunal at Lucknow, 
Circuit Bench Uicknow.

Short Rejoinder Affidavit.

In re:

O.A. No. 89 of 1989.

1989.

AFFID;

Manoj Kuraar Srivastava.

Versus

A. a  (Audit) I, U.P. 8. others. ' -

•Applicant

-Respondents

Rejoinder Affidavit to the short counter 
affidavit and supplementary short counter 
affidavit filed on behalf of the respondents.

I, Manoj Kumar Srivastava, aged about 22 

.years, son of Sri Harish Kumar Raizada, resident 

of 114, Arya Nagar, Lucknow, the deponent, do 

hereby solemnly affirm and state on oath as under

1 . That the deponent is applicant in the above 

noted case and has gone through the contents of 

short counter affidavit and has read and understood 

the same. Moreover he is fully conversant with

the facts and circumstances of the case deposed 

hereunder,

2. That the contents of paragraphs 1, 2 and 3 

of the short counter affidavit need no comments.
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3, That the contents of paragraph 4 of the 

short counter affidavit are incorrect and wrong 

and as such the same are denied. It is further 

stated that the deponent was given appointment

on the post of English/Hindi Typist in the office 

of the respondent to discharge the work, li^ch 

is to be done by the regular employee due to the 

shortage of regular staff. Moreover it is prayed 

that the Hon*ble Court may be pleased to direct 

the respondent to produce the position showi in 

staff case, prepared by the office and sent to 

the A. a  U. P. (Audit), Allahabad. From the report, 

it is crystal clear that the various post of LDCs 

on which the deponent is working were vacant and, 

as such, the deponent was engaged on the said 

vacant post on temporary basis. The necessary
____ -——

budget provision was made accordingly. It is 

further stated that in the Central Government 

Offices there is only five days working in a week 

and during his tenure of service, the deponent 

was discharging his duties in all the five days 

in a week. The Attendance Register provided to 

deponent may confirm this fact.

4. That the contents of paragraph 5 of the 

short counter affidavit, it is stated that 

although the deponent is appointed on temporary 

basis on the post in question but he was discharging 

his duties for regular nature of work against 

regular post vacant in the office. Keeping in
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view judgment of Supreme Court, Department of 

Personnel S. Training, Qavernraent of India vide 

his O.M.No.49014/2/86 dated 7.6.1988 (Annexure a *A*) 

has issued order that casual workers may be paid 

at the rate of l/30th of the pay scale (at minimum 

stage of the scale) plus D.A. Hence by paying 

fts. 20/- per day department has exploited the 

deponent. So department is liable to pay difference 

for entire period and full amount of the days which 

remained unpaid.

5. That in reply to the contents of paragraph 6 

of counter affidavit, it is stated that the 

Staff Selection Ccfflimission was established about 

8 years back Msiiereas Qavemment order for approving 

casual workers against regular posts was issued 

after Staff Selection Commission ccaoing into 

existence, ffence it is clear that the Staff 

Selection Commission is in no way a hinderance for 

such appointments. There are instances in other 

Central Government Departments where casual vsrorkers 

were appointed against regular vacancies. It may 

also be mentioned that Staff Selection Commission 

has issued *No Objection’ Certificate to other 

departments, if necessary.

,4̂ 6. That in reply to the contents of paragraph 7 

of short counter affidavit, it is stated that 

although, the deponent even since his appointment 

has been discharging the work against regular 

and permanent post besides discharging the work
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of the post of Hindi/English Typist, the deponent 

has also worked on the post of Receipt and Despatch 

Clerk frc® time to time.

T-

7. That in reply to the contents of paragraph 8 

of the short counter affidavit, it is stated 

that the post of Typist in the Office of the 

A.CiU.P. (Audit) Allahabad falls under the 

category of Group 'C ‘ post but the Accountant 

General (Audit) U.P. is fully competent to appoint 

a person who is working on the post in question 

on temporary capacity as permanent employee after 

seeking ’no objection certificate' from the ss 

Staff Selection Ccamnission, Allahabad. It is further 

stated that the above said practice is a followed 

in other Central Government Offices in which if a 

person is working on a temporary post, he is 

therefore appointed on regular post after obtaining 

no objection certificate from the Commission.

This position can be very well ascertained from 

the Staff Selection Commission, Allahabad.

8. That the contents of paragraph 9 of the 

short counter affidavit to the extent that the 

deponent was appointed for the work of casual 

nature is incorrect and wrong. It is further 

stated that the deponent is appointed after 

passing the written type test on the post in 

cfiestion in temporary capacity but he has discharged 

his work against the regular post. It has been
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adnitted that the respondents neither issue 

an appointment order nor issue a termination 

order, thus leaving a scope to act in a most 

arbitrary and viMmsical manner. The policy of 

the respondents to terminate the services of 

the deponent vdthout passing any termination 

order and not to issue any appointment order 

is totally illegal and arbitrary and malafide 

and also in violation to the fundamental right as 

guaranteed under the Constitution of Incfia, 

specially Article 14 of the Constitution.

9. That the contents of paragraph 10 of the

short counter affidavit are incorrect and wrong 
as

and/such the same are denied. It is further stated 

that when the applicant with other casual typists 

was employed so many regular posts were vacant 

and in the absence of regular staff the deponent 

was continuously doing the work of regular nature. 

No undertaking was obtained by the department 

for such termination. The deponent was employed 

after obtaining application from him. A test was 

taken and result was finalised and apprised to 

the D. A. G, (Administration) with a note of Audit 

Officer (Adtainistration) and D. A. Ci (Adtainistration) 

approved to employ the deponent,

10. That the contents of paragraph 11 of short 

counter affidavit are incorrect and wrong and as 

such the same are denied. It is further stated that 

the deponent has worked in the office of respondent
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during the tenure which are as follows

a) From 11.5.1987 to 15.2.1988,

b) From 23.2.1988 to 23.5.1988.

c) From 15.6.1988 to 31.8.1988.

This fact is also evident from the experience 

certificate issued by the respondent as contained 

in Annexure No.l to the claim petition.

V,

>

A

11. That the contents of paragraph 12 of the 

short counter affidavit are incorrect and as such 

the same are denied. IXiring last spell of service 

repeated efforts were made to submit r^resentation

to the officer concerned but all the deponent was 

told that the office is itself trying to regularise 

his services alongwith his other counter-parts. 

Necessary correspondence, in this connection is in 

process with C.A. a  of India and fruitful results

are expected shortly.

12. That the contents of paragraph 13 of the 

short counter affidavit are incorrect and wrong 

and as such the same are denied. It is further 

stated that the present case deserves to be 

admitted and also deserves to be allowed with cost.

13. That the contents of paragraph 3 of 

supplementary short counter affidavit are incorrect 

and wrong and as such the same are denied. It is 

further stated that the deponent attended office 

in all la working days for more than 270 days in
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first spell continuously for other spells position 

may be known from office records viz. Pay Bill and 

Attendance Register. The Attendance Register may 

confirm the facts.

14. That the contents of paragraph 4 of 

supplementary short counter affidavit, it is 

stated that the position has already been 

explained vide paragraph 5 above.

15. That the contents of paragraph 5 of 

supplementary short counter affidavit are incorrect 

and as such the same are denied.

16. That the contents of paragraph 6 of 

supplementary short counter affidavit are incorrect, 

wrong and as such the same are denied. It is further 

stated that the present case deserves to be admitted 

and also deserves to be allowed with cost.

Lucknow, dated, 
3 ^ 1 0 .8 9 Deponent.

Verification.

I, the deponent abovename^do hereby verify 

that the contents of paras I "  13 

are true to my ovaa knowledge and those of paras

^  are believed by me to be true 

on legal advice and no part of it is false.

Signed and verified this^r^day of October, 

1989 at Lucknow.

id e n t i f i f ^ S r d ^ ^ 't e ^ o ^ ' Deponent.
has signed before me

Advocate.
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m m s s s v s s t m m s ^ -

TTe policy regarding engagement of casual 

i ' b y ' s f e i ' s u O T n T i S ! ^ ^

v/age b as is -i 

(i)

A±±)

Persons on daily wages should 
recruited for won: of regular na>^urc,

Hscruitment of daily wagors .may *=2 made only

. fOT work whiclriE of oartt#l
^ [-i-gn't na''̂ urG or for v̂ orî  v-r*‘ivh .s 

•of tiSo nlu,?o, for which regular posts

cannot bo crea1;'ed.

(ii- )̂ Tho -w'ork orcsently be;mg don- by regular 
stc'ff be rcaw'sessed oy

DcDartiT'.9nts ooncernoc lor ou.vpu. 
pn'd'^Droductivity so that tho v;or.c ceing^aon.. 

by t'iv; casual, v.'orkurs caild be

/
(iv

(v)

r"

t L " i S g u i ^ " e i I o ? ; ; s  / ' ^ h J
c'lro r^viev; the norrns of staf^j j-or ’̂ogiilar 

t-r:v̂ a-s4-̂ p̂ -.tXL.ĝ t txiern _revis_edj_ if 

cor.sidered necessary»

Vlhero the nature of worlc entrusted to the 
cn.r3U;\l v/crlcers and regular eir.ployeos is -̂-o 

tlvj casual w o r k e r s b e  p_aid_at tne
 ̂  ̂ .■ t___ , 1 J. *--iT V-. v-nr*<

L'asua.i. v/vx o ~
oi-.l/ ̂ Q-th Of .tiTie;' piA  ̂ at the_j^nin?ari qf_

roHTTT^t pay .scaJLe pi-us go^iosg a ^n :^ ;^  

a r ^  ror y/crtc .px d„,hvurs.a 5ay^ ^

In c^sos vhere the v.'Ork done by a oasual 
vorkr^- ic different from t ho v/ork done .̂ y a 

r«Ku:Lar einployeo, t>)o causal wori^ar may do 
r;pid only the inj.ni!::univ/â cs /
feini-jtrv„of Lafew? 'or tm_Sl;ate 
lin i on' T crr it or̂ i:. Admi.n j.s t rat ion , ̂  v:hic -s
- -- •- ■ —  Mi.ninram 4-Ct, J

'tr:&nt is al?3ady pW^^G
> t: '

as per thT-or,
'H ^ever , if a
d a ily  v.'agof, a'C a 
could to continued 

Finsnc i.,w

- rate 5 t:io prac^. 
\/ith tho ar>r.r>:"v'al of its

i

'.\p

- - -i. .



(V i)

(vii)

■'1 ^

c-v.ron ono î aid.
Th3 casual yorUor^ continuous
Vf;-. ^klv ai^or si.-

'•/ork. . _  ,,,,-,. -pQ

Th. tsrdavrs;fvhic^''thay
r s s t n c o o u  0:1,;- •-° tl-o Gcw c.rnnunt
Wtx.ally 'o ™  as laenticavd at W:-)
vitli a v,f-‘,rvor i'̂  addition, oe

it falls on
r i U ? n g 'd a y  for'tbc ca=ual workers.

, ■ ..- -i. not ’̂ C3'3ibl0 to entrust
In cases v'teru ..o iv-̂ ndlcd by

thrcasu:-]. ’.;o r T ^ ^

c

01

,r e a p e d  r L  v-im'Qt-v of Financcr
,h3 concurrancc o); tl̂ s Lini-^-.y

(iv) Whoro v/or':: cf'!;’.oro type
pcrf orinod i - l x r Q « ; . = « x , ^ - r e g u l s a -  
Of. vork doos jUouiij c ^

oF’ v̂ r̂t

5 S n - c u ? ^ . n j r S f  ^
/ V i rpi, ' ^ ..,T̂ -.i-v’ -i'::'^ticn Of tli3 sorv icG S  of tho ^

(x) I -''’̂ '',o--.'v-r- 'n i l  continue to bo govornua _
casu^^v:Avv..Au ,ux- X ., . -liis Doparv-

-■ casual worker r̂ ay bo grjcn
r,3gular-L:.at.wn, a only if at
- l a . a t x o n ^ i n ^ . ^ .  ^

,Vf'-'i- -̂  K-. not orOGsed tr.2 upper â-o

4- •''o'|-> ■[•̂■''■' rY ''n^  oO'St«

.,. — .̂ 4-,. t -'"'V ',’•:• T̂ .artu-'j 
go S  ? ? S i :^ S ^ 3 ^ u id ;iln 5 s ;:it  ,s&«ld ;^*tain

zh--' ■n-'-iOi' concurronco  oi the  I’l in i^tr j  
F in a n c e  and th e  D o p a r t ’iiont of P e r s o n n e l  and

Training.

All th. I f f ' "

period, ch. f=lio.;lng targets a.a

d ‘

, 1  --.'.1 '.' •• ro-’’:aj?s ai’ a aajusted
(a)

.  ̂>1 '. ' . -* w  •

; a i n £ v  r u : . ; u l a r  ; cst :  

: s t G  a r a  j u i j t i f i e d .

ao axtent such rerul.u ’

.2/-
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1'''̂ M '

j?
Cb ’ Th'- r.v-t of the casu-il v/orkors not ccn:ex-jd oy

(a) aljovo and \ i h o n o  rotcr.tlon i;;. cons3.dcrod__ 
nbso'J.utoly n 0c :- i s c c :c y  and ia ••■n accordance yi'..) 
tno Guidelines, are paid ornoiurnonts strictxy
in accordance /̂ltl- tb.. g-c.iaol.inor; >■

(c) The remainlnQ casual v/orkers not covered by
icj and (B) abo /̂G ai’c discharged from sarvacG,

2 , The f o?.,1.0 Y;ijng time lirnj.t for comp3.oting th-3 reviow .
h^c; boen presci-ibcd in r^spoct t?:'a varia,is Ministries/
r.opartmarits. -

•' M inistry  of Kailv/ays

As

(b) Dopartmont oFT’ortrnr'
mo at of Toicc omr;)ii.rilcc.t i'6n,s 
arid Department of Defence ' •
?■ ;;duc'-:io:!,

A ll obhor i:inistrichj/
Departm ents/OfficoL .

(c)

-

I year- . 

6 rnontr-3..

Jacn . snc;hculd furnish a cuarterly statement.
\ inriioa'*'ing, t;:'.' prograsi of c.hc revic-v; in 'rosp"'Ct ci’ thy  ̂ - ■ 'Hf'

. j^niwtry(proper) an;", -;13. Attachad/£ubc7-;iinate offices under ' 'j 
'th....ir bo the Dopartiri:.’'":̂  ''f Feryonnol “aivi Ti'ainir.g in- thq ■■ |

‘ ' ;)-;oforma :'ttached. /h-o fi.rrt oU::rt ,.rly return ;ihoui4„be • • «
C'J u C c.furhi-/r::)d tu this De'Tarorr.or.t by ivo TOton v c z .

3y '■trico and ;.r;ticu].cur^ chscr'V'anct: of the'^uid^-' 

l in .;: by a ll  ^'inist^■ie3^I'epa^t::!ents , i1:' shcula bw e;?:^rod 

''i';jro is f;C i ' C r '■ en'̂ aC-';!:--;:"’-' 01' C ':su?f ■-•crkers' f ' ,

^ o i :  r "o  v'.o!: : 2- l̂ar na':ure , particularly after

d'uly conT/lo-ted.' ' Bach i-io'id c!‘-•> .V

'.c;' sncald â -” '- :'0’;;iLa-e an off j.cer ,]^io v̂ oul̂ ?* scrutjjilse 
^-a(Vage!:airc ..f .^aeh evr;ry casual’ v;oao:ei' and tjij-. job . 

f ar v/hich h..a is a :ia ,3 einpioycd to determine v<rlx>'Chor -tho 
•O'ak is of Causal nature or not. ■ ' ''f '/ ' .

■I
•I 
• I

‘I

. oil ;

•- I: ;
, i! ,

-'j 4

. ft 4'l
i r

' ; M in istry  o.f fin a n c e  e t c . ar^ ren’uestcd  t o’ bring

ojv; contents of tbi'-. Q ffice  Kenorandum to  tl\: notice of a ll  

-Va''''’lntir ’.2 .artlioai'Gies under ti'eir  respective  adrniiiist- 
' ’’i ':^catro‘' f'.'a s':riv:t o b servan a ;. Cases of isogligcnce in*""'- ■

' ■ . : ' ■ er of i!ir:i„;;.jnt ino these y u id elin es  should b ^ ^ / i c v e d -■ •

s^v,'rioiiSj.y and brought to too ncc ic j  of the appropriate 
o-Oo ;a ;oes  jO-a' ;..-',kia,;' pro:,r.t i’-abl- . act iort a g a i n s t . ' ’’

alt

; -1 I
■ i I


